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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 8th April, 2011

G.S.R. 326(E).— In exercise of the powers conferred by sub-section of Section 620A read with sub-section (1) of
Section 637A of the Companies Act, 1956 (1 of 1956), the Central Government hereby makes the following amendments in
the Notification of the Government of India, the erstwhile Ministry of Commerce and Industry (Department of Company
Law Administration) No. G.S.R. 978 dated 28th May, 1963 and published in the Gazette of India, in Part II, Section 3,
Sub-section (i) dated 28th May, 1963 as amended by No. G.S.R. 84(E), dated 23rd February, 1988 and No. G.S.R. 517(E), dated
31st August, 2006.

2. In Schedule III to the said Notification in column (2) below the entry occurring against the entry “Section
309(4)” in proviso (2) of the words “five lakh rupees”, the word “fifteen lakh rupees” shall be substituted.
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